IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
' PATNA BENCH, PATNA.

REGISTRATION NO. O0A 335 OF 4996

DATE OF ORDER : ;2 .08.2000

Arjun Sahanx, son of Shri Mahadeo Sahanl, r831dent of

village -Pahsara, P.0. Pahsara , Babhangama, P S

Naokothi, Distt.- Begusarai, working as EDBPM of Chhapki
EDBO, District - Begusarai (Bihar). :

’ ‘-Qoooo_‘iEpLICANTO

By Advocate Shri L. Kishore with Shri S.N. Tiuvary.
‘Versus |

1« The Union of India, through the Secretary, Govt. of
India, Ministry of Communicatian, Department of Posts,
New Delhi ~cum- The Director General, Department of
Posts, India Dak Bhawan, New Delhi 110001.

2. Ths Chief Postmaster General, Bihar Clrcle, Patna-1.
3. The Postmaster General, Northern Reglon, Muzaffarpur.

4. The Director of Postal Services, Northern Regien,
Muzaffarpur.

5. The Superintendent of Post Offices, Begusarai
Division, Begusarai.

6. The Sub=-divisional Inspector (Postal), Begusarai
tast Sub-division, Begusarai.

7. Shri Anil Kumar, son of Anandu Mahato, resident of
village and P.0. Chhapki, P.S. Barauni, Distt.
Begusarai.

eeoe sRESPONDENTS .

By Advocate Shri @qgjﬁﬁh”'
for U.0.I. and Shri

-7 Addl. Standing Counsel
5§:f¢ Slnha Hor pvt.réspondant No.7.

‘'C B R A M

Hon'ble Mr. Lakshman Jha, Member (3J)

Hon'ble Mr. L.Hmingliana, Member (A)

———

O R D E R

L. Hmingliana, Member (A):-

The applicant was appointed as EDBPM, Chhapki

EDBO vide memo dated 315115914 ;T but his services wers

" terminated vide orddr dated 2.7.1996. His 0A is against
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tﬁe termination of ﬁié services.
2. The applicant was one of the six éandidates
 sponsored by'the Employment E*change, Begusarai for
appointment to the post responselto the requisition
dated 10. 6 1994 . The raspondent No. 7 was another
candidate. Adm;ttedly, the respondent No. 7 was 1)“L
candidate with hlgher markg in matriculation examination,
"but he was not selected on ths ground that he had not‘
pfcduced thé'required documents in support of~his
claim that he'had'iand exciusively'in his oun name ,
He filed 0A 232/95, challanging the appointment of the
present applicaﬁt and for his oun appointmént. We
heard His 0A along with the present OA,'gnd by ancther
oréef which ue.aré passiﬁg,‘ue are allouing the
challange to the appﬁintment of the preéent applicant,
who is also rasﬁondent No. 5 in DA 232/95, an& we are
quashing the order of his appointment. |
3. | | The applicant in the present métter was
~ granted b§ the Tribunal on 31.7.1996 a& interim relief,
staying the i@pugned order'of(::;?tarminatian of
his services, and he is still continuing in the post
on the basis of the stay order.
4. As we éré qgashing thé order of his
appointment itself, the OA 335/96 has to be dismlssed¢xf

< H.fr wettow s,

5. The appllcatxon is dismissed. We are giving

direction in the order we are passing in 0A 232/95 to

the respondents to make a fresh appointmen£ after
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issuing re-advertisement as per rules. The same

direction will also apply hers. There shall be no

(LAKS JHA)

order as toc costs.

MEMBER (J)

/ces/




